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CENl'RJDL AI:l"lINISTRATIVE TRIBU~L 
A LIAHABAD BENCH 

AUIAHAW\D -

Open Court 

Original Application No. 521 of 1997 -
Allahabad this the OJrd day of January, 2001 

Hon'ble ~r.s.K.I. Naqvi. Member (J) 

l. Ra.:j Kuuar Son of Munni Lal. Resident of 

Mohalla Hwnanyupwt. Uttari Gate.<Jorakhnath. 

Gorakhp ur. 

2. Purnamasi, Son of Shri Ganesh Prasad. resident 

of Jattepur Uttari Hadhawa Phatak, Gorakhnath. 

Gorakhpur. 

3. Sant Raj Son of Shri Ram Prasad, resident of 

village Lashipur (Yadav Tola) Post Moripur. 

District Gorakhpur. 

4. Bechan Prasad son of Nibar Gorakhpur Railwaye 

Station. Gorakhpur. 

s. Ramesh Chandra Tripathi, Son of Shri Bechane 

Prasad Tripathi, Resident of Village Balua. 

Post Singbara Bazar. Gora.;Rhpur. 

6. Ra:u Naumi Gaur, son of Shri Ra:u preet Ga\1¥'. 

Resident of 

7. SulXlash Son of Shri Tira th, Resident of Village 

Bharvar. Post Bharsar, Gorakhpur. 

8. Ram Karan Son of Shri Murat, Resident 0£ Village 

usrain Post Badyapar, ¥§Gorakhpur. 

9 Sunil Kumar Yadav, .lion of Shri R.c. Yadav.resident 

of Village BanJava n, Post Sahjanwa, Gorakhpur. 

10. Ram Ashish Son of Shri Neebar Resident of Village 

Bankatwa, Post Peppiganj, Gorakhpur • 
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11. An;;Jad Son of Shri Ra~ Bhajan, Resident of 

Village Bharwar. Post Bharsar. Gorakhpur. 

12. Ramanuj Yadav, Son of Shri Tirath Yadav. 

resident of Railway Colony, Kannu Bagh, 

Q.No.52(0ut House), Gorakhpur. 

13. Marjad Prasad Son of Paltoo, Resident of 

Village Dubriya, Post Khajuri. Di.strict 

Gorakhpur. 

14. Rais Khan S~n of Shri Uned Ali. Resident 

of "tauza Bahaurpur. Post Laxmipur. Uistt. 

Maharajganj. 

15. Swaru. Na th Yadav Son of Shri Ram Awadh, 

Resi l ent of Shiv Nagar Colony Post Basharat 

pur. District Gorakhpur. 

16. Bechai Son of Shri Badal, Resident of Village 

and Post Badgaon, New Shivpuri Colone y, Distt. 

Gorakhpur. 

1 7. Mah:nood Ali Son of Shri Gulam Ali. Resident of 

Zafra Bazar. Distt. Gorakhpur. 

Applicants 

B:f Advocate Shri S:(ed Wa jid Ali 

Versus 

1. Union of India through its Secretary, --linistry 
of Railways, New Delhi, India. 

2 - General ~an.-3.ger, Northern Eastern Railways, 

District G~rakhpur. 

3. Divisional Railw:ly :--tanager. Eastern Railway, 

Lucknow. 

4. Senior Sivisional Co:nnercial Superintendent 
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Divisi~n Northern Eastern Railway.Lucknbw •. 

s. Senior Divisional Personnel Officer. Northern 
Eastern Ra ilway. Lucknow • 

6. Chief Personnel Officer. Northern Rastern Rail­

wa y. Gorakhpur. 
Respondents 

~X Advoca te Shri Amit Sthalekar 

0 R D E R ( oral ) - - - - -
By Hon'ble Mr.s.K.I. Naqvi. Memb~~(J) 

The applicant Raj Kwnar and 16 others 
up 

have comeLwith a case t hat inspite of their having 

worked with r espondents establish~ent for different 

periods right from 1978 to 1993. they are being kept 

as tenpora ry staff and oot beirg regularised. there-

fore, claim has been put through this O .A. to direct 

the respondents to regularise their services. 

2. Without contesting the case on facts, 

the respondents have come up with clear pleadings 

in paras-6. 12 and 14 of the counter-reply that the 

petitioners have already been given temporary status 

and are entitled to the right.sand benefits as ad­

~issible to temporary railway serva nts under the 

rules and also th-:i t the directions of the Railway 

Ministry in this regard are taeing obeyed and they 

will be regularised as per extent rule, ~onsiderirg 

their elig ibility as a nd when regular vacancy 

accrued. 

3. Heard learned counsel for the rival con-

testing parties and perused ~cord. 
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4. In this case . the a pplicants claim 

regularisation of their s e rvices and res pondents 

doe not deny their enti tle.nent but. subject to 

availability of vaca ncy and their turn, under 

est e nt rulesT. there fore. no direction is needed 

as c lai 'l\ed . The O .A • is disposed of with 
JQ._ 

the $l };iQV f!'" 

observatio n tha t the authorities in the respondents 

establish~ent shall t a ke ca re that the clai~ of the 

petitioners is not ignored when they becane eligible 

at their turn. 

• 

/M..M./ 

No order as to costs. .­
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